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In reply please refer to:-PCB/KTMICO/4S83l?AL7

1. Integrated Consent to Establish
issued dated 03.10.2016

2. Integrated Consent to Operate
dated 2A.L?.z$fi
Complaints against the unit received in this office.
Report submitted by Vigilance and Surprise Squad of the Board on

26.02.2019.
5. Inspection and monitoring conducted by Board officials on

19.03.2019.

SHOW CAUSE NOTICE

wHEREAS M/s. Palackal Timbers, cheruvandoor, Kottayam

(hereinafter referred to as the unit) operates its unit at Peroor Village,

Kottayam Taluk, Kottayam District, comes under the purview of the water

(prevention & control of Pollution) Act, L974 and Air (Prevention &

Control of Pollution) Act, 1981 is bound to comply with the standards and

norms laid down there under and the conditions of the consent issued

there under;

WHEREAS the unit comes under the purview of the Environment

(protection) Act, 19g6 and is bound to comply with tlre standards prescribed in

the Environment (Protection) Rules;

WHEREAS the Government of Kerala have constituted the Kerala State

pollution control Board (hereinafter referred as the Board) as per section 4 of

theWater{Prevention&ControlofPol|ution)Act,t974;

wHEREAS there are complaints regarding the pollution problems

due to the functioning of tlre plywood manufacturing unit and due to the

unauthorised discharge of waste oil into the nearby areas;

WHEREAS during complaint enquiry no adequate set back were seen

provided to the 3 sides of the unit;

WHEREASaSp€rthenormsforestab|ishingap|ywood
manufacturing unit there shall be a minimum distance of 50 m frsrn the

nearest residential building and 25m set back on all sides;
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To
Sri.Shammy A Sahib,
Palackaf House,
Ettumanoor P,Q.,
Cheruvandoor,
Kottayam-686631.

Copy to:-

The Secretary,
Ettumanoor M unleipality

ENVIRONMTftTAI
ENGINEER.
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WHEREASnnt.o*pffiil:e conditlon$ as per rhe consent ts estabfish were se€n

Visrta'T:Tnduring the Inspecuan conducred on 01.01.4039 by the
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WHEREAS

I. q.: 
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WHFREAS you were dlrected to submtt the originaf documents(lease agreement)..corresponding to actuar land owners, rocated in theeast, west and northern direcfion'of the unit;

WHEREAS during the sound monitoring conducted by board officialson 19'03'2019 the sound level exceeds the fimit prescribed by the Board;

Now THEREF'RE, you are hereby directed to show cause if any,within 10 days of receipt' or this notice as to why regar proceedingsagainst yo'u for violating the provisions of the water (prevention & controlof Pollution) Act, .1974 and Air (prevention & controt sf po*ution) Act,1991 shall not be initiated against you,

Dated this the l$t day of Aprif 20fg.

For and on behalf of theKEneI.A sTATr POLLUTioIi ibiufnor BoARD
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A. M. dane'Es

environmental Engincrt


